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staff problems of ITDC in its Paris oiJk.""e, 
wbich is ad"erscJy affeetiDI the Fretlcb tourist 
traffic; and 

(b) tho steps proposed to be taken to 
improve tbe situation tber~ 1 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): <8> aDd (b). 
ITDC bal DO office in Paris. However. there 
is a Government of India Tourist Office in 
Paris. 10 pursuance of a deCIsion services 

of four local based employees working 10 the 
tourist Office. Patis were terminated. These 
1000t-based employees in tbe Tourist Office _ 
bad demanded wale parity with Air India 
involving huse arrears and bad lone in for 
litigation in 8 local Labour Court. Effont 
arc beiDa made to get secretarial assistance 
through local Indian Mission or AIr India 
in collaboration with whom the tourist 
offices abroad are functioning under tbe 
• 'Operation scheme". Tourist traffic to 
India bas not b!en affected. 

Family peo,ioa to famUies 0 f 
freedom fighter. 

2714. SHRI S. G. GHOLAP: Will the 
Minister of HOME AFFAIRS be pJeased to 
state : 

(a) whether after the death of the 
freedom fighter, famuy pension is also aiven; 

(b) If bO, the number of families of 
freedum fighters who are getting family 
pension; 

(C) tite amount of year1y pension; 

(d) whether Government are aware that 
it takes a Jot of time to gct the (amily 
pension to tbe wlCe of the freedom fiahter; 
and 

(e) the action taken to streamline tbe 
procedure in this rogard ? 

THB MrNlSTER OP STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHItI 
CHINTAMANI PANIORAHI) : <a> Yes, Sir. 
On death of a freedom flabter, Pension 
saDctione(,l to late freedom Babter is trans .. 
ferred to hjs eli,ible dependent •• 

(b) and (c). No separate record il beiDa 
maintained reaardiD8 Dumbet u( famnies of 
freedom fighters pUiDI dependent peoaiOD 

. aDd tbe YC4tJy Bxpenditure incurred 
thoreon. 

(d) and (e). 10 order to speed up the 
procels pf transfer of peosioo to tbe widows 
of freedom Blbten, Government have 
authorised Accountants General in States to 
bsue Pension Payment Orders in favour of 
the widows or any other eligible dependents 
on the basis of verification of the claims of 
the depcndePt~ by the concerned District 
Maaiurate. 

Phasing out of Haadloom rebate 
scbeme. 

2715. SHRIMATI GEETA 
MUKHERJEE: 

PROF. MADHU DANDAVATE: 

Wdl the Minister of TEXTILES be 
plcased to state: 

(8) whether Government bave a proposal 
under consideration for gradually phasmg out 
of tbe handloom rebate scheme; and 

I 

(b) if so, the details and reasons 
therefor? 

THE MINl~TER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (8) aod (b). The Sub­
Group on Handlooms of the main Working 
Group on Texulcs ~et up for working Oul tbe 
projections for the 7th 'plan of the textile 
industry had recommended tbat rebate must 
be pbased out over a period of time and the 
money so saved may be used for develop .. 
mental schemes which are mucb mbre 
beneficial to tbe baodloom sector. However, 
suitable aad viable alternate schems will 
have to be workod out before tbe rabate 
schemo can be pbased out. 

Export 01 sUk 

2716. SHRI P. M. SAYEEll: Will 
the Minister of TEXTILES be pleassed to 
state : 

(a) tbe names of tbe States where silk is 
maiqly produced for export purposos; 
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(b) the places where new aerlculture 
development 8ch~mes arc beiDa launcbed 
both in private and public sectors; and 

(c) n.mea of tbe countries to which sUk 
IS exported 1 

THE MINISTER OF STATE. OF TI{E 
MlNISTRY OF TEXTILES (SHRI RAM 
NIW AS MIRDHA) : (8) Mulberry silk 800ds 
account (or approximately 93 per cent of 
the total ailk exports from India. the 
remaining 7 per cent relate to tasar and 
sitk blend goods. 

Karnataka, Andbra Pradesh and Tamil 
Nadu are the major mulberry silk producing 
States and Bihar, Orisea and Madbya 
Prad~sh, the major tasar silk producing states 
in tbe country. 

(b) Contral Silk Board is aSli,tina the 
Slate Governments of Gujarat. Kerala, 
Orissa. Bihar, Rajasthan, Mad~ya Pradesh. 
Andhra Pradesh, Uttar Pradesh, Tamil 
Nadu and West Bengal ia implementation 
of new sericu1turc development schtmes, 
which benefit individuals engaged in the 
5t'riculture industry. 

(c) A statements is given below. 

Statement 

.VQm~!t of the C.ul'Itrit.f {o which silk Is 
.xporled 

1. t1 A B. 

2. Sinaapare 

3. Saudi Arabia 

4. Malaysia 

S. South Oman 

6 South Korea 

7. Somalia 
8. Hong Konl 

9. Kuwpit 

10. Mauritius 

11. Fiji Island 

12. B.:thrain 

I 3. Doha Qatar 

14. Yemen (Y .. A. R.) 
IS. U. S. A. 

J 6. Wtst Germany 

17. Uni~ Kinadom 
18. Canada 

19. Italy 

20. FraDco 
21. Switzerla ad 

22. Australia 

23. Japan 

24. Netherlands 

25. Bellium 

26. Sweden 

27. Austria 

28. Denmark 

29. Spain 

30. Finland' 

31. Norway 

32. New Zealand 

33. East Germany 

New CCS rares for Export items 

2717. SHRIMATI MEJRA KUMAR: 
SHRJ PRATAP RAO 

B. BHOSALB: 

Will tbe Minister of COMMERCE be 
pJeased fo state: 

(a) whether new rates of cash compensa­
tory support (CCS) for a Dumber or export 
items have been announced; 

(b) if so, the details of the new rates 
applicable OD each item of export; 

(c) whether export of Jive plants bas 
been covered under these new rates; 

(d) if so, the details of new rates for 
each eatelory of Jive plants; and 

(e) when these new rafts came into effect 
and bow Jong these will continve ? 

THB MJNISTER OF COMMERCE 
(SHRI P. SHIV SHANKER): (a). (b) 
.Dd (e). Under the new Scheme of, Cash 
Compensatory Support introduced from 
1 st July, 1986. rates of CCS OD 

various export products have been announced 
for the period from 1st July, 1986 to 31st 
Match, 1989. Upto 10th March, 1987, 




